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t ty  has also expressed the desire to 
convert this unit into a defence1 pro-
duction unit. The large majority of 
the employees of the Company (of 
whom 46 per cent are Government ser-
vants) have also appealed to the Gov-
ernment to convert it into a depart-
mental undertaking.

This may seriously be considered by 
Hie Ministry of Industry.

(v) R e p o r t e d  f a i l u r e  o f  a i r  t r a f f i c  
C o n t r o l  a t  N a g p u r  A i r p o r t .

SHRI C. N. VISVANATHAN (Tiru- 
p p a t t u r ) . I r e q u e s t  t h e  Deputy S p e a k e r  
t o  p e r m i t  m e  u n d e r  Rule 377 t o  m e n -
t i o n  t h e  f o l l o w in g  m a t t e r  o f  u r g e n t  
p u b l i c  i m p o r t a n c e ;

I would like to draw your specific 
attention to the hair-breadth escape 
from disaster which I  including other 
passengers in the Delhi bound plane 
Boeing from Madras had on July 6th 
evening. The plane which lands at 
Nagpur airport had been cleared to 
land by the Air Traffic control and had 
actually descended to 300 feet. The 
pilot then discovered that landing was 
fraught with grave risk as the airport 
was lashed by thunderstorms and took 
the decision to overfly Nagpur He had 
to do a steep climb as the aircraft had 
already come down very low. We, the 
passengers bad our hearts in our 
mouths in those nerve racking mo-
ments. Then we realised the debt of 
our gratitude to the pilot who saved 
us from near certain death by his skill. 
In this close brush with destiny, we 
cannot help asking the question ‘How 
did the Nagpur airport authorities give 
clearance for the plane to land under 
such bad weather conditions and treat 
the passengers as hostages to fortune. 
We would not like to live those mo-
ments again. It is not the first time 
that a similar experience has occurred 
in Nagpur. I t  is high time that Gov-
ernment orders a thorough check up 
of surveillance and communication 
facilities at Nagpur so as to  avert any 
diaster in future.

(vi) Repo r t ed po ss ib il it y  o f  st r ixje 
by  Wo r ker s o f  Mil l s umber  N.T.C. at  
Indo r e  and o t her  pl ac es nr Madhya 
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(vii) R e p o r t e d  r e m o v a l  o f  n a m e s  
f r o m  V o t e r s '  L i s t  m  M a n g a l d o i  
C o n s t i t u e n c y  i n  A s s a m .

SHRI AHMED HUSSAIN (Dhubri):
I take this opportunity of drawing 
your kind attention to a human prob-
lem which is causing lot of political 
and social tension in the State of 
Assam.

Sir, I  also like to mention here some 
unwise and undemocratic action of the 
Assam Government, as a result of 
which the reign of panic has been let 
loose in areas particularly amongst 
the minority communities . In the last 
budget session, I  raised the issue of 
deportation of Indian Citizens and 
harassment caused by the police to  
the innocent peace loving citizens of 
the land. We presume that the m atter j  
might be under active consideration 
of the Government. But the recent de-
ployment of the PoHoe to j e t  the Voters 
names excluded from the list on the 
eve of by-election of Mongaldal P ar-
liamentary Constituency due to the 
sudden death of late Atari Htralal Pato-


